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CP No.32/ALD/2016
Sh. Adesh Tandon, PCS for the petitioner. Sh. M.K. Bagri learned OL for the

Central Govt.

In the present matter comments/objection from the Income Tax Department
are still awaited, despite a proper communication dated 24.11.2017 issued from the

Registry of this Tribunal as well as by the petitioner company.

Hence, a final opportunity is granted to the Income Tax Department to offer its
comments/objection, if any, on Sanction of the proposed company scheme, failing

which, this Court may presume that it has no specific say in the present matter.

A copy of this order be communicated to the Income Tax Department.

Hence, the matter is adjourned to 11" December, 2017.
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Dated:05.12.2017 H.P. Chaturvedi, Member (Judicial)

Typed by:
Md. Zaid
{Stenographer)



